9517 “Committee on Private
Membere’ Bills and
Raesolutions
(Thirtisth Report)
[Mr Deputy-Speaker)
Renu Chakravartty is that Govern-
ment are not helpful. It is not as if
conscientiously the opponent will give

on with it; but the

Mr. Deputy-Speaker: If all these
come up?

The quastion ls:
That at the end of the motion the
following be added:
*“Subject to the modification that
when a Bill has been introduced,
notice for introduction of an iden-
tical Bill will not lapee.”

The motion negatived.

8 AUGUST 1955

Committee on Private "~ g§IB

Members’ Bills and

Resolutions

(Thirty-Second Report)

Shrimati Renm Chakravartty: I
would like to know what is go. to
happen to those identical Bills which
have bLeen introduced if we pass this .
motion of Shri Altekar. Will they
automatically cease?

Mr, Deputy-Speaker: Notices only
will lapse. If the introduction stage is
passed they are here and they won't
lapse. They have been introduced and
the House is seized of it; and,
therefore, they, will continue. What-
ever has happened has happened and
it is only for the future. There is no *
retrospective effect.

The question is:

*“That this House agrees with
the Thirtieth Report of the Com-
mittes on Private Members' Bills
and Resolutions presented to the
House on the 26th July, 1935.”

The motion war adopted.

COMMITTEE ON FPRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TumxrY-Seconp Rxroer

Shri Altekar: (North Satara): I beg
to move:

“That this House agrees with
the Thirty-second Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 3rd August,
1955.%

In this there is only the question of
the classification of the Bills and the
allotment of time. It ia stated in the
report and I need not add anything to
it.

Mr. Depaty-Speaker: The question
Is:

*That this House agrees with
the Thirty-second Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 3rd August,
1955."

The motion was adopted.





